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1934.)

~ An Act further to amend the Indian Trusts Act, 1882, for
' . : -a certain purpose, : ,

e Co ; s
WHEREAS it is expedient further to amend the Indian
Trusts Act, 1882, for the purpose hereinafter appearing;
. It is hereby enacted as follows : —

1. This Act may be called the Indian Trusts (Amendment)
Act, 1934.

2. To clause (a) of section 20 of the Indian Trusts Act, 1882,
the following proviso shall be added, namely :—

“Provided that securities, both the principal whereof and
the interest whereon shall have been fully and
unconditionally guaranteed by any such Govern-
ment, shall be deemed, for the purposes of . thig
clause, to be securities of such Government.,”*

* Price anna 1 or 11d.
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